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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A. 366/95. : Dt., of Decision : 24-03-95.

1. B.Vijayalakshmi
2. N.Sivanngrayana
J, N.Sambasiva Rao
4. \V.V.Prasada Rao .+ Applicents.

Vs

1. The Union of India rep. by
the Secretary, Oept. of Posts,
Dak 8havan, New Delhi-110 001.

2. The Postmaster Gensral,
Vijaysuwada Region,
Vijayayada-520 002.

3. The Supdt. of Post Officss,
Khammam Division, Khammam,

1
4, The Chief Postmaster, General,

AR ~Ialt Uod mmats -l 20N NO4 Roennndantaq.
|
Counsel for the fpplicants : Mr. T.V.V.S.Murthy
Counsel for the Respondants + Mr. N.R.Davaraj, Sr.CGSC.
CORAM:

THE HOGN'BLE SHRI JUSTIQE V. NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. HA#GARAJAN : MEMBER (ADMN.)
|
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O.A.N0,.366/95 } pt. of decisions W -3-1995,

JUDGEKENRT

‘ |
X As per Hon'ble Sri R. Rangarajan, Member (A) [

Heard.

2, In this application dt. 10.3.95 filqd u/s 19

af tha A M Aas. 1985 . +he annlicants numberina 4 who
had?j8ined as Reserve Trained Pool/short Duty Postal

Assistants during the yearé 1982 to 1989 in Khammnam

.

‘pivision, prayed [for a declaration that they are émti-

tled for the grant of Productivity Linked Bonus at the

rates applicableito the regular Postal/S&fting Assis-
tants for the peried they worked as RTPPAsS/SDPAs and
for a further direction to pay the arrears of bonus

| to which the appﬁicants are eligible.
|

3, The applicants herein initially joiéed as RTPPAs/

SDPAs during the years 1982 to 1989 in Khammam Divie

- —— - - —_ —

of &gggjhﬁiﬁatiog. place of working etc, sre furnished
in Annexure~Al f%l%ﬁ with the Original Application, It
is stated for th? applicants that they wére selected
after qualifying‘in the examination prescribed for

it and performed_quaiitatively and quantitatively the
same work as thaé of regular Sorting/Postal Assistants
whenever they were engaged intermittently against the

vacancies of reg%lar PAS/SAsS. By denyin& them the

0ed




th -3a

benefit of P,L, bonus during the pericdsiwhen they
worked as RTPaAsﬁ allowed by the DG, Dept. of Posts
letter d:,5.10.88, they have been qubjected to hostile
discriminatioen in violation of Art, 14 &‘16 of the
Constitution. Hence, this OA has been filed with the

above prayer. . |
r

4. The 0A 171/89 dt.18.6.90 on the file of Ernakulam

Boanab . — I

612/89 on the file of the same Bench, Thﬁ ratio in
that judgement was that no distinction can| be made
between an RTP worker and a casual labourer in grant-
ing P.L. bonus., It was fubther held in thét OA that
RTP candidates like casual labourers are entitled to

P.L., bonus if they have put in 240 davs nFlnnw"*~—
--w» yuas euulng 31st March for 3 years orlmore. It

is further held in that 0® that amount of ﬁ.b. bonus
would be based on their average monthly emoFuments deter-
mined by dividing the total emoluments for éach accounte
ing year of eligibzllty by 12 and subject to other con=

ditions prescribed from time to time. l

I ) \

5. Similar orders were also pagsed by thﬁs Tribunal
in OA 458/94 dt. 28.4.94 where the applicanﬁs are
similarly situated to that of the applicantslin OA 171/89

of the Ernakulam Bench., Similar orders were| also passed

e e WTTREIR W DXL/ PG
,,,,,,,,,,,,,,,,,,, | SRR, T RIS S J—

- - at. 31.5‘94 and OA 1423/94 dt, 15.,11,94 of thls Bench

where the applicants are similarly placed to that of

the applicants in CA Ho.171/89, 'As the applicants_herein




are in the same sﬂtuation as th@,applicants in OA

No.171/89 decided
4586/94,

by the Ermakulam Bench, and in OAs

611/94 nqd 1423/94 of this Bench, we see no

reason in not extending the same benefit to the appli=-

—mem b b kbt AR AT e

Taarnad ~amnaea’t far +he regSe

pondents also faigly submitted that this case is covered

by judgements quoted above.

6.

In the resul

t, this application is allowed with

a direction to thﬁ respondents to grant to the applicants

the same benefit as granted by the Ernakulam Bench

and this Bench of

raambad in rara.t 5

complied within a

the Tribunal in the aforesaid caseg

hava. The above direction should. be
period of 3 months from the date of

communication of éhis order.

Te The OA is ordered accdrdingly. No costs.//

W
iﬁ. Rangarajan }
Member (A)

The Secretary,
Union of India,

_Dept
Dak Bhavan,

Vice chairman

Dt. 74/ March, 1995

/ J.‘.‘z\il

Deputy Registrar(J)cc

The Postmaster general, Vijayawada Region,

Vijayawada-2.

The Superintendent
Khammam Division,

The

of Post Cfficer,

Khamman.,
Chief Postmaster General, A.P.Circle,Hyderabad-1.

One
One
one

One spare cOpYV.

pvm |

copy to Mr.N.RL
copy to Library, CA?.Hyd.

copy to Mr. T.V.V.S.Murghy, Advocate, CAT, Hyd.

Devrai, Sr.CGSC.CAT Hyd.
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IN THE CENTRAL ADMINISTRATIVE TRISUN
.. _ HYDERABAD BENCH AT HYDERABAD,

-

THE HON BIE MR, STICE V.NEELEDRI RAD
VIGE~ CHKIRMAN ;

~D ;o
L -}’/f, -

THE HON'BIE MR,R.RANGARATAN: M(ADMJJ

M.A./R.A./C.A,No,

in

asfeg”

TiA.No, (W, P, - )

O- lﬂ‘&- NO,

Admlt ed and Interlm directlons , 

Disposed of with directions.

Dismissed,

Dis

ssed-as withdrawn
Disnfissed- for default.

Ordared/Rejected.

No.order-as to costs,
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